1870.] Eiphinstone Land Company’s Property. 85

ACT No. IX or 1870.

Passep By tHE GovErnor Grneral oF Ixpra v COUNCIL.

(Received the assent of the Governor General on the 5k
March 1870).

An Act to cnable the Elphinstone Land and Press
Company, Limited, when in voluntary liquidation,
to sell their property to the Secretary of State
for India in Council.

WHEREAS it is desirable that the property of the
Elphinstone ILand and Press Company, Linited,
should be transferred to the Secretary of State for
India in Couwcil for public purposes: And whercas
negociations for the transfer of the property of the
said Company are now pending between the said
Secretary of State in Council and the said Company,
and it has been agreed that, in the event of the said
transfer being made, the purchase-money for the said
property shall be paid in four per cent. stock of the
Government of India, such stock to be issued and
calculated at one hundred rupees for cach ninety-three
rupees of such purchase-money: And whereas the
said Company is desirous of being wound up volun-
tarily under the Indian Companies’ Act, 1866: Aud
whereas doubts have arisen whether Voluntary Liqui-
dators, when appointed by the said Company to trans-
fer the said property, can make such transfer in con-
sideration of the stock to be issued as aforesaid; It
is hereby enacted as follows:—

1. The Voluntary Liquidators of the said Com-
pany when duly appointed shall have power and are
hereby empowered to transfer the property of the said
Company, or any part thereof, to the Seccretary of
State for India in Council, and to make such transfer
in consideration of, and to receive the purchase-money
‘gither wholly or in part in, four per cent. stock of the
Government of India, such stock to be issued and
calculated at one hundred rupees for cach nincty-
thiree rupees of such purchasc-money.
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2. A receipt by the Voluntary Liquidators of the
said Company for the amount of the stock issued and
delivered to the said Liquidators shall be deemed a
sufficient acknowledgment of the issue and delivery
of so much of the said stock as in such receipt shall
be expressed to be issued and delivered to the said
Company, and the said Secretary of State in Council
shall not be concerned to see to the distribution of the
said stock amongst the shareholders of the said Com-
pany, or be responsible for any loss or misapplication
or wrongful distribution thereof.

3. Upon the execution by the said Voluntary
Liquidators of any instrument or instruments pur-
porting to transfer the property or any part thereof
of the said Company to the said Secretary of State in
Council, such property or part thereof (as the case
may be) shall vest in the said Secretary of State in
Council according to the teror and effect of the said
instrument or instruments, but discharged from all
claims on the part of the said Company and share-
holders thereof for the purchase-money of the said
property and the stock to be issued in payment thereof.




